oy IN THE CENTReL ADM INISTRAT IVE TRIBUNAL
A LALLAHABQP BENCH ) ALLEHRABAD, '

Q.A.NT, (
C. 8, N g@/gq s Ving

% ! 3’/
Date of decision_Z” ‘/,3 '

‘\.9(@1«\/{&,3\ .n,&.p%.%}etitioner
.........%:\ﬂlxl.m.....ﬁdVOcate for the pstitionar.

Versus

i : N
...o.....k‘..ﬁ.}%.%&.@’tmﬂ..,..Respondent
....-....%«\’.J.;M'..@W”.f\d\locate for the Respondents

XXXXXXXX XXX

CORAM o

The Hon'ble Mt, 7. /. (/\e’zw%/ T
TheHon'ble Mr, k /),ZM,%V‘/(’L 9 /4”1

£ Whether Reporters of local papers may be allowed to
see the judgment

2L To be referred to thgtﬁeporter or not ?

3 Whether their Lordships yish to see the fair copy of
the judgment %

@ 4, Whether to be circulated to all other Benches %

dlgnature
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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.
i e ;
Allahabad this the day czs JQPL“ 1995,
L
\ OCIGINAL APELICATIONNG, : 800 OF 1994,
Amit Robinson, S5/o0 3ri Bilbest Roginson
R/o House Ne. A/ 437, Avas Vikas Colony,
Rajendra Nagar, Bareilly.
4 - 2, Sunil Kumar Rao, /o Sri Chander Raa,
C.B. Guard Railway Cglony,
R/0 MXKMRXXKKKEEKK KoxK RXEEFAXIK
District-Rareilly.
3. Bhagwan Dass, s’a Sri Juela pr:-,qu,
R/o Village-Tilgas, Post Meerganj,
District-Bareilly .
Gy
4. Ganga Singh, 5/o Angam Lal,
R/o Village-Dhireg Mafi, Post Bihar Man,
Nagle , District=Bareillyl

L 3 B

« .Narain Singh, §/o Late Rataniya,
C/o Sri Tika Ram, Line No. 8, Quarter Ng. 3,

I.V,Rel Camput, Izatnagar, Bareilly.

g - of -
6e < Budh Sen, "8 0 Jorawar,
=
R/fo Village~Chhoti Vihar, Post Izatriagar,

District—- Bareillye
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7+ Om Prakash 5/o Bansi Ram,
R/o Village-Chhoti Uihar, Post Izatnagar,

Bistric L—E’I"illy .

6. Om Prakash §/c D2l Chand S=gar,
R’e Village~Mawai, Pgst Bohit,

District-Bareilly.

g, Mehesh Chznd, S/o Himenchal,
\ R/o Village-Bihar Khurd (Chhoti Vihar)
Post-~Izatnagar, Districlt-Bareilly.

Advocate Sri A.K, Srivastava, sinav e e Applitancsi

lo Union of  Indéa through Secretary,
Indian Council &f Agricul ture Research,

Krishi Bhawam, Ministry of Agricultural, New.Delhi.
y = ?

-

-
N
5}
Ct

o

Nagar, District-Bareilly .

esecssse e oo..ReSpGndEntS.
By Advocate Sri J.N., Tewaris
CORAT : Hon'ble-Mr, T.L. Verma, {MEMBER-J)

Hon'ble Mr., Ke Muthukumar, (MEMBER=A)

0 R D E R (RESERVED)

By Hon'ble Mr, K, Muthukumar, MEMBER (A)

m

Lo Certadin O.As filed by other agplicents in th
anisation namely I,V.R,I have been disposed of by the

obder dated  15.12.1994 of this Tribunal in the leading

“ «
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OJAs No, 1336 of 1383 Munna Lzl and others Versus Union
of India and others and other connected Original Application,

By this order, these applications were dismissed,

2 The facts and the reliefs in the presentc O.As

are in parimateria with those in the above 0.As which haye
been dismissed by this Tribunal in the aforesaid order dated

15.12.18%94, :

e In yiew of the above order of the Tribunal in
those cases, we dismisSs the . Nd

Py

MBER (A) MEMBER( J)
ALLAHABAD: DATED: &5 /-98
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